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Petition(s) for Special Leave to Appeal (Crl) No(s).4639-4640/2007
(From the judgenent and order dated 02/01/2007 in CRLRC No. 344/2005 and
order dated 3.4.2007 in CRLMP No. 1548/2007 of The H GH COURT OF
MADRAS)
R. RAVI CHANDRAN Petitioner(s)

VERSUS

P. SENTHI LKUVAR Respondent ( s)
(Wth appln(s) for bail and office report ))

Date: 21/01/2008 These Petitions were called on for hearing today.
CORAM :

HON' BLE MR. JUSTICE S.B. SINHA

HON' BLE MR. JUSTI CE V. S. SI RPURKAR

For Petitioner(s) M. K K  Senthilvelan, Adv.
M. Rakesh K. Sharnm, Adv.

For Respondent (s) M. T.Raja, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Two weeks’ tine is granted for filing counter affidavit. Two weeks’

tinme,thereafter, is granted for filing rejoinder.

[ Meenu Sethi ] [ Pushap Lata Bhardwaj ]
Court Master Court Master



